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HON '111 F S1413T GOVTNDAN S. TA'IPT, 'IFMBFP. ( A 

1 . 	Shri Athor Al I 
5/0 "Tat.e Siir 	S}ion.b Al I 
R./o House No. 321-A. 
Bakri Hobo 11 a, Tal TKiirt.i 
'feerut. C'nntt.. 

Applicant. 

(P,y Shri L.N Gorg Advoc'nte 

VF1R SUS 

4 	1 . 	i-'ion or Tndin 
through t.s Sei:reinry, 

Revenue, 
Centrol Roord of Fci se ond customs Del hi 

Commissioner 
Customs ;nn] Ccitinil F;ci se 
Commissi000rot.H 	- 
Me e rut - T 

Joi nt, Commi ssi mer ( P&V 
Customs ill id C&:itr;1 FH se 	Dlvi s i o n 

Meerut, T 

Deput. 	Coiiini 1 S 1Ul(' 

Customs ond C.ntroi Frc I SO Dlvi si on, 

A v n s Vi 1 n s Cc on y 
Circular Rood Mu.ffar Nagar. 

Respondents 

(By Nonc 

0 B. 1) F B. (ORAT1 

Appl I cou 	in tli s OA -  Athor Al I of Meerut. Cnnt.t UP 

ci Rims thot ho h:.d been engoged as a cosuol 	1 ohoijrer @ 

P.s. 35/ -  per Joy nd therenfter @ Rs . 42.50 per doy since 

July 1977. on] hod di ;Thn.rgod t-.he duties to the sat,i sfaeti on 

of 	his empi oy'rs , icr hai worked for 253 doys in 92-99 and 

for 	22 ]oy 	during 'by 92 to October 2000. 	He was 

therefore c1 	yd 	1' grn111 . of t.emporflry stotus iuder the 

\ 	 DoPT's Scinn 1 n 	td 10.9,93. Still his services were 
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d i sengciged 	h.:h1hf: 	2000. 	Hi 	n 	N o. 	2f10/2001 	was 

- 

	

- 	 1/•' 	' 	' 	O 

	

ispoei 	;. 	-.. .2 	 i lii'ecfion toconsider his 

case 'so. 	77,'2001 ii! the snne fl 	ds :\ wos iposed of on 

4.3. 2022. 	1 -' 	n 	 the :ippi I ;int. 	he 	Permitted 	to 

rejoin 	;ind 	1 	:1 hi 11 s(ng;g('d nfter not ice 	1:'ro\nded 

for 	in th 	 •\1 -TRot' 	epresentat ion hod been 

rejected nod 	T.pe:: s 	us hnd hveii den oil to him 1 udi ng 

to 	th s 	. 	 to - :ho t the e spondent.s were 

bound 1. 	 IV- 	( -Ei t(iilfli RIIII grnnt of i.emporary 

statu 	a 	-h Y:l 	n R 	-' o 	fl \s md the pteent, 	denial 

was 	IftF opi .- 	. 	H 	, 	e;i'ned 	eolnisei 	for 	the 

S
appl i .- mnt. r-,'' r 	 n-i 	l H 	pl 

inn I 	T mm ni vi need that 

the oppi 	th' mpp1v.niit i- seeking is 

the 	gmit 	-2 	1ii 	 -d d ' 	n 	i'iin 	or 	PoPT 	scheme 

dated 1 0 9 . 92 	the oppi i ont was 

not 	ii 	1 	nj' 	 in 'opundi'iit on 10.9.93. 	The 

fact 	wev ," 	'Ii 	'di 	ip' 	not in thn einpl oyment 

of 	the ie .p& h nI 	. 	C . 2 . 22 	mnd Iind been i111p 1  oyed by them 

on 1 y 	n 	2 7 -° ' . 	Th 	 i) 	• 	 n t. e ems 	o f 	Ho ii ' hi e 

suprelm (.i HOT nr. Vs '1ohan 

Pal 	miii 0th.'-' r7217 	' 	 216] mmd Piinjob Fierti'icity 

Board mid 	i - 	{.T 	2007' I1 	SC 	9] . 	The Scheme 

was 	 wi; 	po-s 	1 on on 10.9.93. 

That. 	h 	 •. 	- 	m.- ji 	ci' id 	1 ibid 	Li 	ii 	'i ctti] 	to 

re-engge 	 "Cl! 	I)7fl'RI' 	-d.mtlis. 
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